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PREFACE

The Legislature Committee on the Welfare of Women and Children was
formed on “July 25, 1992 by making relevant rules for the constitution of the
Committee and prescribing its functions. Nine members including Chairperson
are nominated 10 the Committee on July 27. Further on "August 3, 1999
the functions of the Committee was expanded to cover the Welfare of the
Physically Handicapped persons also and hence the name of the Committee was
changed as Committee on the Welfare of Women, Children and Physically
Handicapped.

This' booklet contains the extracts from the Rules of Procedure and Conduct
of Business in the Kerala Legislative Assembly refating to the General Rules of
the Legislature Comn;ittees, Constituion and Functions of the Committee on the
Welfare of Women, Children and Physically Handicapped and the Internal
Working Rules of this Committee.

This publication is intended for official use only.

Thiruvananthapuram, V. K. BABU PRAKASH,
20th Januwary 2017. . Secretary.

*  Gazette Extra Ordinary [Vol, XXX V1] dated 25-7-1992.

*¥  Gazette Extra Ordinary {Vol, XLIV] dated 3-8-1999,
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EXTRACTS FROM THE RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN THE KERALA LEGISLATIVE ASSEMBLY

LEGISLATURE COMMITTEES
(a) General

180. Appointment of Legislature Committees.—(1) The members of a
Legislature Committee shall be appointed or elected by the Assembly or nominated
by the Speaker, as the case may be,

(2) No member shall be appointed to a Committee if he is not willing
to serve on it. The proposer shall ascertain whether the member whose name is
proposed by him is willing to serve on the Committee.

(3) Casual vacancies in a Committee shall be filled by appointment or
election by the Assembly or nomination by the Speaker, as the case may be, and
any member appointed, elected or neminated to fill such vacancy shall hold office
for the unexpired portion of the term for which the member in whose place he is

appointed, elected or nominated would have normally held office.

181. Objection to membership of Committee.—Where an objection is taken to
the inclusion of a member in a Committee on the ground that the member Fas a
personal, pecuniary or direct interest of such an intimate character that it may
prejudicially affect the consideration of any matters to be considered by the
Committee, the procedure shall as follows:—

(a) the member who has taken objection shall precisely state the
ground of his objection and the nature of the alleged interest,
whether personal, pecuniary or direct, of the proposed member in
the matter coming up before the Committee ;

(b) after the objection has been stated, the Speaker shail give an
opportunity to the member proposed on the Committee against whom
the objection has been taken to state the position ;
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if there is dispute on facts, the Speaker may cail upon the member
taking objection and the member against whose appointment on the
Committee objection has been taken, to produce documentary

or other evidence in support of their respective case ;

after the Speaker has considered the evidence so tendere.d before him,
he shall give his decision which shall be final ;

until the Speaker has given his decision, the member against whose
appointment on the Committee objection has been taken, shall
continue to be a member thereof if elected, appointed or neminated;

if the Speaker holds that the member against whose appointment
objection has been taken has a personal, pecuniary or direct interest in
the matter before the Committee, he shall cease to be a member
thereof forthwith :

Provided that the proceedings of the sittings of the Committee at which such

member was present shall not in any way be affected by the decision of the

Speaker.

Explanation:  For the purpose of this rule the interest of the member should

be direct, personal or pecuniary and separately belong to the
person whose inclusion in the Committee is objected to and
not in common with the public in general or with any class or

section thereof or on a matter of State Policy.

182. Term of office of Committee nominated by the Speaker—A Committee

nominated by the Speaker shall, unless otherwise specified in the rules contained in

this Chapter, hold office for the period specified by him or until a new Committee

is nominated.

183. Resignation from Committee—A member may resign his seat from a

Committee by writing under his hand, addressed to the Speaker.
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184. Chairman of Committee.—(!) The Chairman of a Committee shall be
appointed by the Speaker from amongst the members of the Committee :

Provided that if the Deputy Speaker is a member of the Committee, he shall
be appointed as Chairman of the Committee.

(2) 1f the Chairman is for any reason unable to act, the Speaker may
appoint another Chairman in his place.

(3) If the Chairman is absent from any sitting, the Committee shall choose
another member to act as Chairman for that sitting,

185. Quorum.—(1) Unless otherwise fixed, the quorum o constitute a sitting
of a Committee shall be, as near as may be, one-third of the total number of
members of the Committee,

(2) If at any time fixed for any sitting of a Committee or if at any time
during any such sitting, there is no quorum, the Chairman of the Committee shail
either suspend the sitting uniil there is a quorum or adjourn the sitting to some
future day.

(3) When the Committee has been adjourned in pursuance of
sub-rule (2) on two successive dates fixed for sittings of the Committee, the
Chairman shall report the fact to the Assembly :

* Provided that where the Committee has been appointed by the Speaker, the
Chairman shall report the fact of such adjournment to the Speaker.

186. Discharge of members absent from sitting of Committee. —If a member
is absent from two or more consecutive sittings of a Committee without the
permission of the Chairman, a motion may be moved in the Assembly for the
discharge of such member from the Committee :

Provided that where the members of the Committee are nominated by the
Speaker such member may be discharged by the Speaker.

187. Voting in Commitiees.—All questions at any sitting of a Committee shall
be determined by a majority of votes of the members present and voting,




7

184.  saalqigns amtmﬁ&:oni.—(l) am  moFoiges mrm‘suaﬁmm‘ @Ry

muzlmlwlnal @rotnamglod mlar’” ayleed mlwaicsaaremoam’

Af)aNImE, suw.-uég’l mfleed ovalaldlen SUoWBIOME]T  EOEFOOTD
gl ges mrL)eHmIT] Mloalcsaamemoem:

(2) apemElae MG Qadam aidamlenrnd a¥lweiamarnaad
TYleodan” BREZaOETITING IUNIMEAmas” 26goMm H21wEace®m MLAlGSINITCIEM!

(3) pawdeInd afemElele CUIIATIG ANIRAISHITMaidHe G) CWHGWIBE
P 1dnamIw] (adan] semETm” a6goecnetm Tuola] oleneumGEANMEEIISTD

185. wpoa.— (1) Qi) $0Vo MU o IFERAMAIGMH0, TIBIHIQHT QT BVIHDo
Cal@MONMIMEE  Hli0e, EROSHQBE TRANTUINGOS gonieenaniemasgalal
a1 A EEaMEEISM.

(2) am quAl@IQes agomesleje CWICADIMI] Mlvnalafiges gomsrieo
TURWEHD] MNSRAMOQES  emEkleje GRXNN0 MSAERN AFAMEICK TVBLGEOHO
$1000 SejomlatasMaldio, aual@NWes GRALLGHT &hJd0o O 1HYIMBOINO EWIWo
VO] SalgHGL 200 FIINIGOMAS” EWINo OGN RCW BalCGERMIETT

(3) oualokges cwoward il @SA@IWBE AN oo sgloel
8onenud (2)-20 Pataigamaudlyf’ 20glaIQaa5I0E, @y AUTR @RALY 0D gl
tlen38g PaIcQEROIEM.

avalal  aglescsad  MeTlensngooammalal, @D oIY®  GRILEHHM
alendes’ dleaads’ falegymemasrn.

186. aualm) ewanawlEd  a0dEOI@ITH  GRaNSERNE  BIQIMOYN, — Btcise
BaWENNT ARRANN BSIDWD, seslflges @staywow eesre? molewlaca)
coonaERgdldl  a0IROIGIMCIHFIMaldllo, GREMNOMQYBE BTN rualoylar] o8

alaro mgnnmﬂm“ RO BB Paleatinle ARAIMAIL{lEHIOKMEEM:

ayma@d, auala] aroaEEeg aflwed maamldegura am%‘lggg@aammmﬁ
M0 BAN” EREREMNTSS FRoWGUM magammmam‘:

187. auawlesl eanesgal. — 8@ rudlcialesl ni@ COHNOWINekge af)gd

@IREBGe, IP® NG a0REIW] BAIGHANGI ERNENBOS AL

calgauigelo 1WA GLONBAIE.



8

188. Casting vote of Chairman.—In the case of an equality of votes on any
matter, the Chairman, or the person acting as such, shall have a second or casting
vote,

189. Power to appoint Sub-Commitiees,—(1) A Committee may subject to the
approval of the Speaker appoint one or more Sub-Committees, each having the
powers of the undivided Committee, to examine any matters that may be referred
to them, and the reports of such Sub-Committees shall be deemed to be the reports
of the whole Committee, if they are approved at a sitting of the whole Committee.

(2) The order of reference to a Sub-Committee shall clearly state the point
or points for investigation. The report of the Sub-Committee shall be considered by
the whole Committee,

190, Date and time of sittings of Committee—~The sittings of a Commiittee
shall be held on such days and at such hours as the Chairman of the Committee
may fix,

191. Sittings of « Committee in private—The sittings of a Committee shall be
held in private,

192. Venue of sittings.—The sittings of a Committee shall be held within the
precincts of the Legislature Secretariat Buildings and if it becomes necessary to
change the place of sitting outside the Legislature Secretariat Buildings, the matter
shall be referred to the Speaker whose decision shall be final.

193, Al strangers to withdraw when Committee deliberates.~—All persons
other than members of the Committee and officers whose services are required by
the Committee shall withdraw whenever the Commitiee is deliberating.

194. Power to take evidence or call for documents.—(1} A witness may be
summoned by an order signed by the Secretary and shall also produce such
documents as are required for the use of a Committee.

(2) It shail be in the discretion of the Committee to treat any evidence
tendered before it as secret or confidential.

(3) No document submitted to the Committee shall be withdrawn or
altered without the knowledge and approval of the Committee,
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195. Power to send for persons, papers and records.—A Committee shall

have power to send for persons, papers and records :

Provided that if any question arises whether the evidence of a person or the
production of a docement is relevant for the purposes of the Committee, the
question shall be referred to the Speaker whose decision shall be final :

Provided further that Government may decline to produce a document on the
ground that its disclosure would be prejudicial to the safety or interest of
the State,

186. Counsel for a witness.—A Committee may, under the direction of the
Speaker, permit a witness to be heard by a counsel appointed by him and approved
by the Committee.

197, Evidence on oath.—(l) A Commiftee may administer oath or affirmation

10 a witness examined before it.
(2) The form of the cath or affirmation shall be as follows:—

“I, A. B, do swear in the name of God/solemnly affirm that the evidence which I
shall give in this case shall be true; that I will conceal nothing, and that no part of
my evidence shal} be false.”

198, Procedure for examining witnesses,—The examination of witnesses
before a Committee shaill be conducted as follows :—

(i) The Committee shall, before a witness is called for examination, decide
the mode of procedure and the nature of questions that maybe asked of

the witness.

(1) The Chairman of the Committee may first ask the witness such question
or questions as he may consider necessary with reference to the subject
matter under consideration or any subject connected therewith

according to the mode of procedure mentioned in clause (i) of this rule.
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(i) The Chairman may call cther members of the Committee ane by one to

ask any other questions.

(iv) A witness may be asked to place before the Committee any other relevant
points that have not beep covered and which a witness thinks are essential

ta be placed before the Committee,

(v} A verbatim record of proceedings of the Committee sha] when a witness

Is summoned to give evidence, be kept.

(vi} The evidence tendered before the Committee may be made available to al

members of the Commitiee,

199. Record of decisions.—A record of minutes of the meetings of a
Committee approved by the Chairman, shall be maintaired and circulated to

members of the Committee,

200. Evidence, report and proceedings treated as confidential —(1) A
Committee may direct that the whole or part of the evidence or a summary thereof
may be laid on the Table,

(2) The evidence given before 3 Committee shall not be published by any

member of the Committee or by any other person until it has been laid on the Tabje :

Provided that the Speaker may, in his discretion, direct that such evidence be

confidentially made availabje 1o meimbers before it is formally laid on the Table.

201. Special reports—A Committee, if it thinks fit, may make a special
TEport on any matter that arises or comes to light in the course of its work which it
may consider necessary to bring to the notice of the Speaker or the Assembly,
notwithstanding that such matter is not directly connected with, or does not fall

within or is not incidental to, its terms of reference.
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202. Report of the Committee.—(1) Reports may be either preliminary or
final.

{2} The report of the Committee shall be signed by the Chairman on behalf
of the Committee :

Provided that in case the Chairman is absent or is not readily available the
Committee shall choose another member to sign the report on behalf of the
Committee,

203. Availability of report to Government before presentation.—A Committee
may, if it thinks fit, make available to Government any completed part of its report
before presentation. to the Assembly. Such reports shall be treated as confidential
until presented to the Assembly.

204. Presentation of Reports.—(1) The report of a Committee shall be,
presented to the Assembly by the Chairman or in his absence by any member of the
Committee,

(2) In presenting the repor, the Chairman or in his absence, the member
presenting the report shall, if he makes any remarks, confine himself to a brief
statement of fact but there shall be no debate on that statement at this stage.

205, Printing, publication or circulation of report prior to its presentation to
Assembly—The Speaker may, on a request being made to him and when the
Assembly is not in session, order the printing, publication or circulation of a report
of 2 Committee although it has not been presented to the Assembly. In that case the
report shall be presented to the Assembly during the next session at the first
convenient opportunity.

'[205A. Fi urnishing of reply to the recommendations contained in the report.—
The recommendations contained in the report of a Committee other than Subject
Committees shall be examined by the Government and statement of action taken
on such rec.—ommendations shall be furnished by the Government within the time
limit specified in the report. In cases where no time limit is specified in the
report, the action taken statement shall be fumished  within
2 months from the date of receipt of the report by the Government. ]

*Is. as per 23 of Bulietin part I1 Mo.651 dated 31-3-2010.
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"[20SB. Discussion on a matter contained in the report.—{1) The Speaker
may allot an hour on one day in a week for raising discussion on a matter of
sufficient public importance which has been the subject of report of a Committee.

(2) A member wishing to raise discussion on such a matter shall give
notice in writing to the Secretary three clear days before the day in which the

maiter is desired to be raised.

(3) The Speaker shall decide whether the matter is of sufficient public
importance to be put down for discussion,

{4) There shall be no formal motion before the Assembly nor voting.

(5) T the member who has given notice is absent any other member
autharised by him in writing in his behalf may, with the permission of the Speaker,

injtiate the discussion. ]

206. Power to make Suggestions on procedure.—A Committee shall have
powef fo pass resolution on matiers of procedure relating to that Committee for the
consideration of the Speaker, who may make such variations in procedure as he
may consider necessary.

207. Power of Committee to make detailed rules.—A Committee may with
the approval of the Speaker make detailed rules of procedure to supplement the
provisions contained in the rufes in this Chapter.

208. Power of Speaker to give directions.—1) The Speaker may from time tg
time issue such directions to the Chairman of a Committee as he may consider
necessary for regulating its procedure and the organisation of its wark,

(2) If any doubt arises on any point of procedure or otherwise, the
Chairman may, if he thinks fit, refer the point to the Speaker whose decision shall
be final,

**Ins. As per para 24 of Bulietin Part IT No.651 dated 31-3-2010.
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203. Business before Committee not to lapse on Prorogation of Assembly.—Any
business pending before a Committee shall not lapse by reason only of the
prorogation of the Assembly and the Committee shail continue to function

notwithstanding such prorogation.

210. Unfinished work of Committee—A Committee which is unable to
complete its work before the expiration of its term or before the dissolution of the
Assembly may report to the Assembly that the Committee has not been able to
complete its work. Any preliminary report, memorandum or note that the
Committee may have prepaced or any evidence that the Committee may have taken

shall be made available to the new Committee,

211. Applicability of General rules to Committees.—Except for matters for
which special provision is made in the rules relating to any particular Committee,
the general rules in this Chapter shall apply to all Committees; and if and so far as
any provision in the special rules relating to a Committee is in consistant with the

general rules, the former shall prevail.
(b) Constitetion and Functions of the Committee

COMMITTEE ON THE WELFARE OF WOMEN » CHILDREN AND
PHYSICALLY HANDICAPPED

261A. Constitution of the Committee.—At the commencement of the
Assembly or from time to time as the case may be, the Speaker shall nominate a
Committee on the Welfare of Women, Children and Physically Handicapped
consisting of not more than nine members;

Provided that a Minister shall not be nominated as a member of the
Committee and that if a member after his nomination to the Conumnittee s
appointed as a Minister, he shall cease to be a member of the committee from the

date of such appointment.
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261B. Functions of the Committee —The functions of the Committee
shall be,—

(1) to examine complaints regarding,—

(a) the awocities, violence or unfair practice perpetrated on or the
exploitation of Women and Children in the State ;

(b} torture, exploitation, suicide or murder of women in connection with
dowry problems which has taken place in the State ;

{c) the employment of children below fourteen years of age in hotels or
in any arduous or hazarduous labour in factories, mines or
agricultural operations or the children being subjected to
inhuman activities or forced labour, in the State ;

(d) the atrocities, violence, torture, exploimtion and unfair practice
imposed on physically handicapped persons and mentally disabled
persons,

(2) to examine,—

(a) the functioning of any orphanage, poor home, welfare horme,
hospital, asylum, educational institution, boarding house, prison,
police lockup, factory or any place of calling or avocation where

- women and children are generally admitted or any rescue home,
shelter home, abalamandir, maternity and child welfare home,
borstal school or any other similar institution exclusively meant for
women and children and such other premises as the Committee may
determine, from time to time, in consuitation with the Speaker ;

{b) any matter arising out of the discussion in the House relating to the
atrocities, violence or unfair practice perpetrated on or the
exploitation of women and children in the State :

{c) the impact of addiction 1o alcohol, intoxicating or narcotic drug or
psychotropic substances or other materials of similar nature, in
women and children and to suggest remedial Mmeasures thereto;
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the functioning of the institutions and Government Departments

dealing with the Welfare of Women and Children ;

the functioning of the Government Department and Institutions
meant for the education, medical aid, employment or any other
welfare measure for the physically handicapped and mentally

disabled.

(3) to suggest measures for,—

(a)

(b)

(©

(d)

(e)

the rehabilitation of unmarried or deserted mothers and the aged

and destitute women and desolate widows ;

making the mentally refarded, the infirm and the physicaliy

handicapped persens self sufficient and useful members of the society ;

the rehabilitation of juvenile delinquents and women prisaners who

are set free after the period of their sentence :

the welfare of disorganised group of women engaged in household

labour and similar other occupations ;

exploring innovative ways for providing suitable employment and
otker facilities for improving the gverall living standard of the

physically handicapped persons and mentally disabled persons.

(4) to examine such other matters as may be deemed fit by the Comlmltee

orspemally referred to it by the House or by the Speaker.
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RULES OF PROCEDURE OF THE COMMITEE ON THE WELFARE
OF WOMEN, CHILDREN AND PHYSICALLY HANDICAPPED

(INTERNAL WORKING)

(Made under Rule 207 of the Rules of Procedure and Conduct of Business in
the Kerala Legislative Assembly.)

The following Rules are supplemental to the provisions contained in Rules
180 to 211 and Rules 261A and 261B of the Rules of Procedure and Conduct of
Business in the Kerala Legislative Assembly:

1. Examination of complaints and issues.—(1) The Cormmittee may examine
every complaint, petition or representation received from individuals and other

associations, if they fall within the functions assigned to the Committee,

(2) The Committee may also suo moto initiate action on any issue which
come to their natice, provided that they fall within the scape of the functions of the

comrriitlee .

However, representations which fall in the following categories shall not be

considered by the Committee;

() anonymous letters or letters on which names and/or address of

senders are not be given or are illegible ;

(ii)  endorsement copies of letters addressed to authorities other (han the
Speaker or the House unless there is a specific request on such a copy
praying for redress of the grievance;

(i}) representations ventilating the grievances of employees of State or
Central Government, the employees of Local Bodies and Public
Undertakings under the control of State/Central Government relating
to the conditions of service which are distinct from the categories
mentioned in Rule 261 B (1);
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(iv) representations on matters which are pending before a Court of
Law having jurisdiction in any part of India or a court of enquiry or a
statutory tribunal or authority or a quasi-judicial body or a
commission; and representations of a frivelous nature or those not
couched in respectful, decorous hature or those not couched in

respectful, decorous or temperate language,

2. Mode of considering, complaint etc.—(i) When a complaint, petition or
Tepresentation, falling within the scope of functioning of the Committee is received
it shall be placed before the Commitiee. But in respect of matters where immediate
action is necessitated the Legislature Secretariat may call for an urgent report from
concerned departments. In such cases the matter shall be placed before the _

Committee at its nexi neeting ;

(i) Afer considering the complaint, petition or representation the

Committee may direct such course of further actions as it may deem fit ;

(iii) The above procedure will be followed in the case of issues which haye
come to the notice of the Committee and in which the Committee thinks, that its
intervention is required, However, a report from Government should be obtained at

the first instance ;

(iv) If the Committee decides to call for a report on any petition from the
Government or call for ag explanation or reply from the counter-petitioner a copy
of such petition shali be given to the Government or the counter-petitioner;

Note.—Counter-petitioner means and includes a private party ie. a person or

institution other than a Government mstitution or quasi-Government institution,
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) Any matter arising out of discussion in the House relating to the
atrocities, violence or unfajr practice perpetrated on or exploitation of women,
children, Physically handicapped and mentally disabled or any other matter
deemed fit by the Comnmittee, or specially referred to it by the House or the
Speaker shall be taken up for urgent action ;

(vi) Whenever items under 261B (2), (3) and {4) are taken up for
examination preliminary materials shall be obtained from the concerned
department and a questionnaire may be prepared consolidating the points and
questions suggested by the members of the Committee and other relevant points if
any pertaining to the subject matter under examination. The questionnaire so
prepared shall be sent to the department concerned, after the approval of the
Committee and department shall furnish to the Secretariat 30 sets of replies thereto
by a date to be specified by the Chairman, The replies so recejved shall also be
considered and approved by the Committee, If any further clarification iy required
on any point or additional information is desired, the Committee may call for such
details.

3. Notice of sitting.—When the date and time of a sitting of the Committee
have been fixed by the Chairman, notice thereof shall be circulated to the members
of the Commitiee.

4. Papers circulated to the Committee to be treated as Confidential —The
papers and other documents circulated to the members of the Committee shall he
treated as confidential.

5. Examination of witnesses.—The Committee may whenever hecessary take oral
evidence or call for documents from the petitioner, Counter-petitioner or any person

as the Committee may think fit.

6. Recall of witness.—The Committee may recal any witness to give further

evidence on any point which is under consideration of the Committee,
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7. Verbatim Proceedings.—A verbatim record of the proceedings of the
meetings at which the witnesses tender evidence or are orally examined shall be
maintained by the Secretartat,

8. Preparation of draft reports.~—(i) When the examination of any subject
has been completed the Committee shall frame their conclusions and

recommendations,

(i} On the basis of the conclusions and recommendations a draft of the

report shall be prepared,

8. Distribution of Reports.—As soon as possible after presentation of the
feport to the House, copies therof shall be made available to the Members of the

Legislature and other persons, authorities efC,, concerned,

10. Scrutiny of statement of action taken by Government,—The statement
showing action taken by Government on the recommendations contained in the

reports of the Committee shajl be put up with suitable comments for the

11. Publicity to the activities of the Committee —The Secretariat shall, under
the direction of the Committea, arrange o give suitable publicity to the sitting of

the committee for the information of the pubtic.
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12. Change jn the Rule.

The Committee may with the approval of the
Speaker make such changes in th

€s€ rules as it deems fit.
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